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counter affidavit, here of to which the apvlicant
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APPLICATICI:

CIRCUIT LULKIOW.

A
; .»lo; oY/

Registration MNo. \> 7 -

- —*

UNDER SECTICI 19 of the Acdministrative

Tibunals Act 1985,

Rank Sukh & others

Vvs. Union of mndia and others.

TIDEX.

Compilation NOelo

Sl.

110: Descrintion of documents relied upon. Page NC

1.

20

3.

Application. 1 to 15

annexure Nos A=5e
Order of the Railvay noard
NOWE (N3) IT/84/RC3/15(ATRF) dt. 15.5.87. 16 to 18

19

vakalatnama o

Signatu* £ ;he Applicanto

For use in Tribunal's Office. Sﬁbgh

Date of filinge.

Registration No.

Signature
For R ~gistra re
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CIACUTT LUCZIOT. 5(.9

APPLICATICN UNDER SECTICH 19 OF THZ AD!{II'TISTRATIVE
TRIBUNALS ACT 1985.

Rzm Sukh and others Vs. Union of India and otherse.

I, Ram Sukh, son of Sri Ramadhar, aged about
33 years,Assistant Station Master under Station
Superintendent, Northern Railz-ray,éultanpur, do hereby
depose that the applicant is fully conversant with
the facts of the case znd the applicant has been
authorised by applica nts 0.2 to @ to sicn and
produce the documents and other relevant recordse
Accordincly the applicant has deposed the facts of

the case in the accompaying apnlication.

R o Sl

LUCK=0We SIGHAT{ 2 OF THE APPLICANT.

DATIZD: QC’M\ gw&‘r)
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Registration o, \)Q Cy U
RETUEEN
Pem Sukh & others ccesvoe anplicants.
AND

Union of India and otherse cescen Resrondents.

DETAILS OF APPLICATICN

1. pPa-ticulars of the

Applicantse

1. »am Sukh son of Sri namadhar, aged akcout

3

2,

3e

4.

56

3 years, Assictant Staticn Master, uncer

~ i

Station Superintczndent, Horthern Railway,

Sultanpur under Divisional Railway Managlér,

llorthermn Railway,Hazratganj, Lucknotle

Igtdar Ahmac¢ Farugl son of Sri I.a.Farugi, aged
about 38 years,Assistant Station llaster, N.Reidlw
Railway Rakkas under Divi;ional Railway Manaaer,
Worthern Railway, Hazratganj,Lucknov.

Shri ReoPeSrivastiva, son of Sri R.CeSrivastava,

aged about 33 vyears,Section Controller uncer
Chief Controller, iToRailwiy,2eReils0ffice,

IL.uck nowe.

Shri S.KoSrivastava, son of Shri Xe.Po.Srivastavd,

aged about 38 vyears, Ass:i_stant Stetion (laster,
uncer Station Superintendent, T.?ailray,Lucknot,
under Divisional Rall--ay (ianascr, NeR1lye, LUcknos
Shri M.Ce.Srivastava, son of shri paldeo Prasad

Luclkno,
aged about 32 years,Yard iaster,/uncer Divi-«ional

A

Railvay ranac=r, i"ellye, Lucknor:

6. Shri P@rveen “uma- son of Sh B A $alves fr o,

PrOy e
aged ahout 33 years, asstt.Station !llasters,

uncer Station Sunerintencent, l.Rly.,irayag,
COI'I ¢ XX
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under Divisional Railr-ay :ianacer,Jorthern Railway,

Lucknowe

7o Shri Jagdamba son of Sri Ram Jas, aged about

33 years, yYard Master, Varanasi uncer Divisional-

Railway lManager, NeRlYye,Lucnowe.
Shad Mok ancost ALe /o5t Mot AL «gﬁd about 37 peont
0HEM. wv%%é&a.w»%v Wﬂa‘j&u&y
- Mamagiv-ar-Rly. Lugh mows. !

2¢ particulars of the respondentss

1. Union of India through Chairman, Secretary

ilinistry of Railways, Rail Tha:an, New Delhi,
2. Secretary, Railvay poard, Rail *ha-an,

New Delhi.

3. Deputy Director/Establishment, (N), Railway Boa-cC

rail rhavan, New Delhie.

4, Generzl lManager, l‘orthern Railsray,Earcda Housc,

NE™ DETLHI»

3, Pparticulars of the Orxdsr acainst which
application is medes

[*
The application acainst the following

r

orders

i) Order MNos with reference to annexures

No: E(NG)II/84/2C3/15(AIRF)iTew Delhi
(AnnexXure A-5) «

ii) Dates 15.561987,

iii) Passed by ¢ Issued by Deputy Director/

Zstablishment (), 2ailvay Foard,ilew Delhie

iv) Subjects in Briefs

1. That the applicants wvere selected

as Railﬂay Traffic ﬂnn*entices by <he Railway

Service Commission, Allahabad in 1982 on the

basis of vacancics accrued in 1979 in crade
" 4

-

56 455=700 afte~- being declared successful at the

Contteaelde
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e

examination conducted by Railway Service Cormission,
Allahabaq/ separately fér this poste mhe exaainatior

was not conducted conbined with any other categorye

20 That the apolicants were sent to Zonal
Training School Chandausi for 3 years training in

all spheres of Transportation an¢ Commercial fieldse

3. That the applicants after completion of
3 years training were posted in all categories of
the Transportation Department over Luc'mow Division

in grade R.455=700 (RS) in the year 1986.

4o That the Railway Board have issued
order on 15 5,1987 as per annexure a~5 of this
application in which the period of training has
been reduced from 3 years to 2 yeers for new
recruits to be recruited after 15,587 and tiey
are to be fitted in grade m9550~750(QS)(1600-2660
RP) on the plea that they will be trained in newv
Syllabuse.

56 That the applicants have been exempted
fyom the new syllabus vhich will be gé;égvto the
new entrants.

6o mhat the applicants have been exempted
from the new syllabus to be égzzj{;o the new
entrants in grade Rs¢550-750(RS) but they will have
to appear at the examination conducted by the
recruitment boar-d and& after passing the same

they will not be sent for traiting but they will

have to appea r along with new batch mates in

final wetke- rétention test.

To That the applicants werz not selected
at the combined exazmination along with other

ContQoececetle



%,

]
>
i

categories ' ut the applicants viere selccted after
passing the examination conducted by the Railway

Service Commission,Allahakad pérticularly for

this category. The question of appearing of the
applicants at the Traffic Apprentices' Examinaton

conducted by the Railway Service Commission again
does not ariseo

8o That the applicants are not supposed

to sit at the retention test alonc with new batch-
men when they have already been exempted £from the

training and the syllabus is the same and not new
onee.

9o That &he aswiieanss vhen the re-structur-
ing of the cadre of Assistant Station liasters,
Station lMasters, Section Controllers, Assistant
Was o ori
vard :lasters etc., on l.8.83, there was no
n
corresponding upgradation to the Traffic App rentice

and thus the applicants had adversely been affected.

10, ~hat the apnlicants when sent for
training for 3 years, the grade of [5.455-700 (R3)
allotted to Traffic Apprentices wre already
filled during the training‘on account of

re-structuring with effect from l.8.83.

11, That the letter of the Rail: ay Roard

as stated above, attracts the articles 14 and 16 **

553@€)of the Constitution of India and has also adversely
affected the rights of the anplicants and in view
of the above, the applicants are entitled for the
benefits of grades of Re550-~750 with effect from
1.8.83 because Station Masters,Section Controllers
and Assistant yvard !lasters etc. in grade [a455-770

(RS) have been promoted in grade 3.550-750("S)
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RS6700=000(2S) with effect from 1.3,1983 on account

of re=structuringe.

. 4o NISDICTION OF T’E TRIBUNALS

The applicants declare that the subject

matter of the order against vhich he wants

redressal is vyithin the jurisdiction of the
~ribunal.

5¢ LIVITATIONS

The applicants further declare that

the applica-tion is within the limitation

prescribed in Section 21 of the Administrative

Tribunal's Act 1985 on the followvinc groundss=-

1, ~hat the Railway nNoard icsued letter

N0 .E (NG) IT/84/2¢C3/15(AIRF) Mew Drlhi dated 1505087

addressed to General lanacers All Indian Railwayse

20 That the General :lanacer docketted the
above letter to all Divisional Reil--ay iianacers

including Lucknoyw vide his letter 1106220-3/172 =
XVIII (Rectt.) dated 27/31-83-1987.

3. Tha*t the Divisional Railwvay lianager,
NeR ail“'ay, LUCKnO‘ e hes

letter of the Raill--ay noa-d till date.

not igsued the above

: 521hw SL&J)
) That the apnlicants could mov and

4o
procure the Res letter of the Rail-ay Doard

as gtated apove vhen they cane to «kno- about the

/" judgement Of Central adninistrative Tribunal Maz>as
on 12012.1989.

Rl 60 F:%}CTS O-‘:‘ T}IE C‘Z\SEZ
Tha- *the Railray Service Comicsion,

CON“Ceossdsn




- AITIEZXURE NO. a=1

| JE. SPAPZRe

! AUNTXURE A=2e

Annexure No3A=3e

Qom wadz,

i
(o))
1

k

Allahabad advertised the post of Traffic Apprentice
on 8.3.1988 vide employment notice no.2/79-80
Category Noe.1ll which appeared in the Daily Hews-

paper the pfeheer Poineer dated 8.3.1980. Photostat

copy of the Newspaper is annexed as Anncxure NO.A-1.

20 That in resvonse to the above advertise-

ment the applicants applied for the same.

3o That the Rail--ay Servicec Commission,

Allarabad conducted the examiﬁation for the category
of Traffic Apprentices separately and the applica nt
~s appeared at the said examinatinon on 28.12.80.
pPhotostat copy of the letter of the Railway

Service Commission,Allahabad is annexed as

AnnexXure No: A=2e

Lo mhat the apovlicants were declared
successful at the Exanination(written) and werec
placed on the panel of Traf fic Apprentices after,
passing Viva=-vofce test and the Railway Service
Commission,allshabad commuaicated the results
to the applicants, Photo-stat copy of the result
is amnexed as Annexure No: #=3, to this writ
petition.
56 That the applicants joined trainirg
school,Chandausi with effect from 13.7.83 and

underwent three years training as per Para 123

of the 1Indian Railway Establishment anuale

6o That the applicants® qualifications
vicr2 Graduates and Post Graduates and they fulfill-
ed the requisite conditions lLaid down in para

123 of ToRo Establishment Manuale

7o Tha: the apnlicants after complotion

ContCoses 7



ANTXURE A-4,
DPO Letter dte.9

8083
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of training were posted in different posts in
grade %,455-700(RS) vhich vias not in existence
at the time of their posting because percentage
of post in grade %0455-700(RS$ were reduced
due to 13% out of 45% on account of restructuring
with effect from 1.8.1983 and the applicants
recruited against 15% cuota éut of 45% in the
grade of R56455-700(RS) were upgraded and the
incumbents (Applicants) were not posted in the
hicher grade of %6550~750(R55 and Above, as is
evident from the Order of the Rail--ay Boarde
The posting of the applicafnts in grade

P36 455=700 is meaningless and irregulare.

8o That in the meantime the restructuring
of certain group € and D staff including
Transportation Department Qas issued vide Railway-
Board letter Noo.PC-III/B80/UPG/19 dated 29.7.83

to take effect from 1l.8.82 for proforma fixation
and other benefits from 1.8.83 . Photo-stat copy
of DPO-II/Lucknow letter No.561-E/E-3/1
(restructuring) dated 9.8.83 is annexed As

Annexnire Nos A~4., to this wiEag pe itione.

9% That as a result of restructuring
the following is the percentage of each grade
on rLucknow Divisiont-

Categorye. Grade. Sanctioned Sanctioned Noe.of
Strength strength posts
prior to on upgrad- filled.
uporadinge ing with

effect from

 1.8.83
S oMo 840~1040 -~ 7 (10% of 700-=200) «
~do= 700-900 4 64 (43.5%)  64.
~do- 550-750 25 72 (43.5%)  68.
~do- 455~700 62 21 (13%
~do~- 425-640 173 Ceadre eliminateds

[oPpt Cae 09
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and thus 2 the category in scale fe455-700,

out of 62 post§,23 persons vere upgraded in

scale %e 550=750 and 39 persons wrre promoted
against upgraded posts in scale 5.700-900, and
none- remained in grade Fs¢455-700, the sanctioned
strength of the Lucknow Division,llorthern Railway
and this has adversely affected the Traffic
Apprentices. If the above position is taken into
account, all the TraZffic Apprentices recruiteg

in 1982 should have been in grade R3.550~750 and

RSe 700=900 »

1o. That the Traffic Apprentices recruited
in 1982 are the great 1loser because the posts
prior to the recruitment of the applicants have
been upgraded and other Traffic apprentices
recruited after 15.5.87 will be benefitted

in the higher grade as per order of the Railva y

Board as per Annexure No: A-5, to this wrEt

petition °

11 That the creation of distinction

betwee n the armplicants recruited in 1982 and
|S-5-8

prior to 18882 %nd after 15.5.87 attracts

Article 14 and 16 of the Indian Constitution.

12, That the applica-nts should be

in grade 5.335-425 (as),550~750(Rrs), 1600~2660 (RP)
because the applicants have already undergone the
highest course in Prf@$s Tranning 3School
equivalent to P-16a, because the 75% staff in
Traffic Department after passing P-16 had already
been promoted and are vorking in grade F34550+~750

(R8) with effeét from 1.8.1983 and even from

later dates. Photo-stat copy of the DS/LKO
Contdeooolooo
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letter No.752E/1B/5/1 dated 2/73 is annexed

‘annexure A=6. as annexure No: {=6 to this petitione

134 That the Railway Board vicde their
letter NouE(NG)II/84/RC3/15(A13F)ﬁggggﬁhi5.5°1987
have emphasized that the Praffic apprentices

who were recruited prior to 15.5.87 vill have to
pass the examination of Railway Service
Cormission for grade Fse55 0=750( 1600-2660 RP)
because of the fact that they were selected

at the combined examination but this is not the
case with the applicants. The applicants appea rec
at separate examination conducted for this
category only. So the applicants are not reguired

to sit in the examination againe.

14, That the applica‘nts are recuired

t0 Pass retention test with the batch mates but
they will not be recuired to go for further
training again. The applicants are not %&
recuired to sit in the retention exanination

when theywill not undergo training for the new
syllabus. In this way pafa XV of the said letter
of the Railway foard is nét'applicable to the

applicantse

15, That the sylléabus accord%gg to which
Lomght—

‘ the new recruits/ R.Te.As are to e tra=imed

am Sulth

is not new but they are all old and no newvy
syllabus can be framed. The applicants wvere
trained in all the Wwles prescribed by the poard

and no new Rules have been frema=d by them till

Nnowe

Contdesolle
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16, That the applicants are voriking as
Asstte. Station :lasters etc. in grade Rs.455-~700
under the Control of the Divisional Railway lManage:
Horthem Railway,kucknow, ﬁho is under the contro]
of the respondent No.4 =General ianager, NeRlYe,

Raroda House, New Delhi.

17. That the applicants are entitled for
fixation and fitment in grade R5.550~750 with

effect from 1.8.1983 with proforma fixation with
effect from 1.8.,1982 with consecuential benefits

including seniority and promotionse

7o DETAILS OF TIIZ RIIEDIZS EXIASTEDS

The applicants déclare that the
representation is not recuired in this case
because it attracts the voiiation of Article
14 and 16 of the Indian Constitution.

8o MATTERS NOT PRIVIOUSLY FPILED &RE PIIDTIIG
YJITH ANY OTH'R COUT.

The applicants further declare that
they hadé not previously filed any application,
writ petition or sult regarding the matter in
resnect of which this application has becen made,
before anv €ourt of Law or any other authority
or any other bench of the 7ribunal and nor any
such application, writ petition or suit is

pending before any of theme

9. 2ELIZF SOUGHTS

In vietvr of the facts mrntioned in
nara 6 ahove, *he a-nlica nis nrey O n

Eertoedne relicfigse

1. C-"er or (i-ccti n !n *he na*ure C©=

Con“Coease 1.20
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sul:—-
Certorori to hold the/paras 12 to 15 cf para 2

and o*her paras of roor momfaniimrg  ooncsrning the
oo iy

bencfits of revisicn of pay Scales as showvm In
N

Letter 10.E(10) T1/84/7C3/15(AIRT) datnd 15.5.87

A roo— A -5

as unconstitutional and invalide.

2e O-der or direction in the nature of
mandanus directinc the resnoncdents to exempt

the anplicants from the examination and retention
test as chown in Para XV of ithe a“oresaid letter

of the Railray Toarde ér”\"\'bﬂ A -S

3. Crder or diz~rtiy. "~ Ui~ nature of
landamus directinc *he regpondents to £it the
applica nts in grade [5.550-750 (1.5) (ripORAGECTEN
with effect from 1e8,1983,uith monetary and

consecuential benefits including senioritye

4, Any other order or direction as deemed

ust and proper in the circumstences of the case.
prop

56 Andé alco award‘the cost of this

application to the anplicantse

GROUIDS.

1. ~ecause the impugn order of the Railway
roa-d (Amnexure llos ~=5) crerates distinction
between @@ Traffic Apnrentices recruited and
working in grade f3¢455~700 based on Para 123

of the IeReZelle and allocating [56550-750 (RS)

to those Tra.fic aApprentices recruited after
15.501987 and [5,455=700 recruited before 15.5.87.

oo 33

In this way the article 14 and 15 of the Indian
I~

Constitution are attractede.

Contdooco013a
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20 Because the cualific:tions anG syllabus

/¢ prescribed for training of the Traffic
Apprentices recruited before 155487 and after
15.5.87 are the same and there is no change in the

rule or policye.

3. Because 211 the conditions lald down for
the Traffic App-rentices under Para 123 of the
Indian Rail-ray Establishment llanual, recruited

before 15.5.87 and after 15.5.87 are the seme

4o Because the applicants have already passed
the examination held separately by the Railway
Service Commission,Allahabad és per Annexure A2

so the para 5 of the impugned order contained

in Annexure A-5 to the appliéatian is not applicable

to the applica ntse

5e Because the sub—parés 12 to 15 of P;;a 2
and other pa ragraphs conferring the benefits

of the revision of Pay Scales and their fitment

on absorption vide Annexure A=5 are unconstitutional

and invalide.

6o That the applicants recruited prior to
15.5487 i.e. recruited in 1982 are entitled for
the Pay Scales of [5¢550~750 and a&love with effect
from l.8.83 with proforma fixation with effect
from 18,1982 on account of upgrading as per

AnmmexXure A-4.

Te necause the pay scale of Fs.455-700
allotted to the anmnlica nts vere not in exXistence
at the time of appointment as these posts have

already been upgraded with effect from 1.8.19836

Boe Contdoqcol4
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8o Becase the applica nts have already been

trained in Hichest Syllabus presc¥ibed by the

railway Board in all sections of the traffic

and Commercieal Departmentsf within three years

and reducing the period 2 years for the new
MA

sntrant ﬁsf the few syllabus within 2 years is

impracticable.

O Becauge the new syllebus for the new
recruits Traffic Apprentices have not been
framed so far and the grade of Rse55C=750

are being given to the new Traffic Apprentices

trained on the basis of 0ld syllabus.

1o, Becauge the new $y11abus will be based on

all the rules framed by the Railway Board and

other authorities and the applicants have already
ALe

surveyed and kedag trained in all the rules

contained in the Books prescribed by the Board

and there can be no any other syllasbus over and

above the rules prescribed in the BOOks .

11, Because most of the paras of the impugned
order mentioned in Anne#nre A-5 had not been
approved and freamed by the President of India
under 2d¥ article 309 of the Indian Constitution;?
so it is against the stétutory rulese.

¥, - - . -
10, INTERTM ORDER IF Al P PRAYTD FORS NILo

11, PARTICULARS OF POSTAL ORDER IN RESECT OF
APPLICATION FZE$

1. No. of Tndian Postal Order: JD g"?/ Kf
2. Name of the issuing Post Offlceae.fléif

3. Date of issue of Postal Orde,L g
) - [?‘)‘3
4. post Cffice at which payasle:Head Post Offic

Allzhahear, Contd..
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12, 1ist of Enclosuress:

A"l to A“Go

Verificetione

I, Ram Sukh, son of shri Ramadhar, aged
about 33 years, Assista:it Station Master, under
SeSe, Northern Railvay, 5u1tanpﬁr, do hereby
verify that the contents of paras 1 to 12 are
true to my personal knowledge and on legal advice.

and that I have not suppressed any material fact.

Jg@w\ gwrul

LUCKNCH o SIGNATURZ _OF THE APPLICANT.

DATEd: ‘ " glLéﬁ%
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A ¢ Sub:- Recruitment of Traffic/Commercial Apprentices.

P

3
Z; = In terms of existing rules/orders on the subject, 25 of
- the vacancies in the scales ks. 4,55=700/ LT0~750( BS )/14,00-23¢0/
B3 14,00~260 RP ) in the category of Comercial Inspectors a&nd in the
LS operating categories of Station Yasters, Yard Masters Traffic
b Inspectors and Section Controllers are tilled bty recruitaent of
§§ Compercial and Traffic Apprentices. Qut of this, 15% is filled
o il by direct recruitment from the Opsn arkes and 10k by limited
w3 \I Departmental Compotitive Bcaminaticn frem anengst Serving
;“f .& graduates in the Traffic end Commercial Dopertmunts (other than
54 & ministerial stafftbelow the age 0f .C yeers. The minicuan gqueli-
§‘3 ficatims prescribed for recruitwent of Traffic/Commercisl
A3 Apprentices is a University Dogree{with law as additiconal
533 qualification for Commercial Apprentices) Diploma in Rail Transport
g and Managemént from the Institute of Rail Tramsport is an
o additional desirable qualification.

2. Thequestions relating to recruitmentof Traflic)

E C3mmercial Apprentices, the scales in which such recruitzent should
i bo wmade, the qualificstions and pericd of training etc. have been
ast. A3 2 result

‘ under review by the Railway Board for some tim p

AL

s & ) :xz{mg-

~of such review the Board have decided-as under:-—

and Coomareiald

e .
\gy’"i)'lhe scheme of recrulument of Traffic en o
Apprentices should continues .

i )JIn future, the recruitment of those Aprrentices sbould
be made to’grada Rs.550-756/1600-2660( RP). Traffic
Apprentices absorbed in the:cedrs of section
Cotrollers in alo Rs. 470-750/1400~2600(RP) will
be fixed at starting pay of ks.1600/- on absorption.

__Tho recruifment of Traffic Apprentices may be suitably
staggered in.vicw of sub-para(viii) belows T

Mii )The e:tisti';)g quota of 15% for open market rocru itment and
’ 10% for departrtental candidates will pcmtinae to apply.

iv) ‘The qualification for recruitment will continue to be
graduation except that in the caso of Commercial
Apprentices, the additiomsl gqualification of a degrec In
Law will pot be necossary. Diploma in R2il Transport ond

/ «~ ALt :'__(z'T - Managemenc from the Instituhe of Rail Tronsport, hew Delhi,
{; S ; - will be a desirable aqualification.
| o7 VI o
E. \( Ve v)The recruitment froa the open markt will be through a
! -\r_/ Y separate cx:mination and hot combined with tho recruitment
NN of Senior Clersk, Guaris, etc. as at [resents

vi )The examination will be held on date( s) different from the

/d t/ . .C. U examinaticn held for other graduate categorios of Sendor
Clerks, Guards, .iSMs, otce

LI 02/"

L
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vii) Tho standard of exmmination will be hisher thm 18 tho
. case of prescnt having regard to the fuct thad roereitacnt 5
' 4 Y

will be in a highir gfade. Tote

1
. /
_ “viii) In futwe the pericd of trainin- fer Traffic apprentices
£ thoroo yoare an 16 the

also will te twe yoars as areinst throo )
case af presqnt.

ix) Commercial Aprrentices will be recr ited alse for posts
in scale Rse550-750/1600-266( RP) in the cocrmercial
group, ee.ge for posts of Chief Booking Clerk, Caief

Parcel clerk, Chief Goods Clexrk, ctc. .
x) The syllebus for training of Traffic ~s wellcs
Commorciel Apprentices will be recast and updated with
a view tg broad-basing it so that apprentices of one
U Department got adequete training rolevant to the other
Department also. '

t

A wider exposure to Traffic and Commercial Apprenticos
after absorption should be arranged by each Railway .
Administration partly by exchanging ipprentices in cno
'/’ Stean with those in other strcems and partly by rccasting

xi)

ancenent in ‘ecale Bs.400~900( RS 4

: the avenues of cdvancess
2000~3200(RP) and above.

/'," xii) Aipprentices alrcedy under training will be abscrbed
: only in scale B:e455=700 RS)/1400-230CH ) or ’
470~ 750 RS )/1400~2600( RF ), as the case may be for «h

ey have been r ecruited.

~

[%51i) No rocruitment in scale Bs.455~700( RS )/1400~2300 KP)
will henceforth be made cxcept ta the extent pmels have
already been received by Railuay Adwivistration from the
Railway Recruitoent Beards in the ense of epen awdet
queta end panels haeve already nublishoed in ths case of

depertoontal quntn.
For recruitment notified upto 31-12-373C, thic cpper age

' limitfor serving Treffic/Cormercinl Apprentices who have
been recruited in the scale #5.455=70 RS )/14,00-230X RP) end

/ 470~750 BS )/1400-2600{ RP) including thesc whe aro undorgeing

xiv)

wmder o8 egainst the upper age

training, will te reised 2s ande J
limits applicahle es per axtont orior:

a) for candidates appiaring in the Departmontal
[ . . N - .
Competitive Dxwinationes.. .50 yorrs.
5) for candidates anpearin: wc-inst Qen reon diract
T cruitoent guotn under 2 Tedwk U micabile
S owoTs

4+ 3 . ~
¢C Srving CNDCY T 5o s s e e L))

Theiave eonzocet noin e owilae nen he o cwailable e oth i
Tedu-sar in she Traffic omd Yormereinl Dorartants e will be
wolan asrinrdopsineg for vt repoctive guctaa in the nernonl couroo.
T thelr eoes permnal roles racordine relttion in ses lieir for
chrrine aeployece i1 enly npply.

¢t 3
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" Traffic/Commercial Apprenticesworking in the lower scale of

" | e 455-T00(RS )/1400-2300(RP) and 470-750( RS )/ 1400-260C( RP) .
’, on gotting selected for recruitment in thehigher scale of _ R
" | Bs. 550-750(RS)/1600-2660(BP) as per the above provisions,
' will not be required to be sent for training again. Theywill,

dfqualify the final retention test

" however , Rave to appear for an .
' tchmates and their seniority will be
hor condidates

' alan

KY

"y, 'raqulori-.;-ad as per normaul ruleq_ol‘pngwith ot

’ in that batch,

"
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APPILICATION UNDER SECTICN 19 OF THE A IINISTRATIVE

TRITINAL'S ACT 1985,
Ram Sukh and others Vse Union of India and otherse.

TINDEX.

P ————————

Compilation NO.2e

Sl.Not Description of documents relied Upon. Pace HOse.

1. annexure llo: aA-1. D7
Photo-st-at copy of the neuspaper
Poineer dt. 86301280,

2. Aannexure lloe.A=2o
Photostat copy of the letter of ‘
the Rly.Service Commission,allahabad.

oy

3. annexure Noe.A=3e
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THE TNONEER- satiftldy, Maré 8 1980 (Page Two)

S«TUATIONS VACANT

WANTRID - Auxiliery Nurse
Iidwife. (AN.M) )
Maan Bindeshwari
. . Nursing House,
Rahim Nagar, Mananagar,
29(910C)R Lucknow.

WANTED Lady  Doctors
M.B.B.S. orM.S. Gynocology
and Obstricts,. B.M.S. (Homowo-
path) G.H.M.S,, and B.ILM.S. or
AMBS. (Ayirveda) for MAA
Vindesh#aric-%i Nursing Home,
Raheemnag Manapagal,

Lucknow 29(32iC)r

' APPLICATIONS are invited
for (a) two posts of Senior Re-
search Assistant (Horticulture),
-(b) two posts of Sen.or Re-
search Assistant (Fruit and
X:getablet £rgeding) and (c)

e pos Senior Research
Assistant (Mycology) in the pay
gcale of Rs. 350—15—500—-EB
~—20—660—EB--25—1700 fc - ap-
pointment on temporary and ad
hoc beasis pending selection by
the Lok Seva Ayog, U.P. and for
a maxr. .m period of one year.
Qualificat'ons for posts at (a)

(i) Essential; B.Sc. (Ag.) with
Hortieulture as one of the sub-
jects and two years research
exserience in Horticulture or
I\.b{ (A7) in  Horticulture.
Pq&‘f}rential:- Experience of re-
8¢~ -1 wek on fruit and vege-
table crops: for posts at (b)
¥ n*ic .~ Bachélor's degree in
. snce or Agricylture with two
ve--s  exnerience of research
v:ev% en brzeding of fru‘ts and|
or v~1 ‘~hies O Master’s deg-
re> in Plint Breal'ng or Gene-
tirs or  Botafv 2 gricultvral
Batenv with a parer in Plan:
B_re'z(i;ng. Preferentisl:- Expe-
rience of researth work on;
bre~“'nz or fruitf and vege-
tablics and for ~ust at (¢) Es-en-
tial:- Bactel~r’s deqree in Sei-
ence or Agricultre with two
Yyears rese~rch  éxperience in
Mycology'Plant Pathology OR
M:z®ter's ¢~-e in Plant Pa‘-o-
logy or Bo*~av with a saec.al

©perin Mvythe'~e¥ Plant T e
logv. Prefertnm “}- R~ b

exderience on diz sgs o
and vegetables Age:
21 and 28 vears on January !,
1980 (Upn~- a7 relaxzable for
Govt. servant:, S~heduled Caste
Scheduled Tribes, Backwerd
Class and others under resery.d
quota acenrdirg to, rules:. One
post at (ay i< rtesemed for
Schednled Cast~ Scheduler Tribe
candidates and nne post at (3!

e ween o

is ressrved for Batkwara Class
cangidates. ‘

£oply with atested codies of!
certificctes, Deor g ete. of n"ni
thevaxamin ' = aagsed to  tho

Divpetor. H- Core & Frufy
Uttzatior @, UP up,
to Ytarche 2 1500
Ur.-213 ‘
S§ Teootia, |
29(432%)  Dig - tor,

SiTUATIONS VACANT

K. S sasnT POST-
GRADuAa Lz COLLEGE,
FALZABAD

WANTED (1) A Lecturer in
wcograpny temp. auy ap to
50-6-198y in Leave Vacancy
under Teacher Fellowe:...p
Scheme. Grade Rs. T0U0---: ad.
Quaiificeli. . As per Stai..cs
o the SAvauwn Udlversity, «a.:-
o wtls
Office Superintendent
the grade Rs. 2:0---673.
Qualificativ 3= e oo iran
a recgnis:d  Lniversaty
establisned vy law together

Yo

with at least ten yesrs
working experie! as liead

- Clerk’ or Accou- .nt in a
College affilicted 1o or asso-
ciated with a U..versity or
in any other siuilar insti-
tution.

VoL
A ERAN

B

e

but they will  be comilled
on the le: [oiicven op
produc.ion ¢f "L ¢ JELS
THON CERTIFIC.L1lu” {rom
their Empioyers.

7. Caadidates must wrlle
empioyment Notice Nu. and
category No. on tihe eave~
lope cuntaining application
forms addressed
tant Secretary,
Service Commission, A:lan-
abad.

i 8. All male candidales :p-
pointed to Railway Serv:ce
are liable for active service
for seven years in the Rall-
way Engineering units of
the Terrderial Army anc
for eight years in Territoria!
Army reserve or for suti

5 Une Routine - Clerk in the~period as may be laid dowa

grade Rs. 200-.-320. Mini-
mum Qualification — inter-
mediate.

in item 3 age not to exceed
27 years except in the case of
Scheduled Caste and Scheduled
Trive candidates. Preference
will be given to- the Scheduled
Caste and Scheduled Tribe can-
didates if otherwise found suit-
ab.e. :

Apply - to the undersigned
within 21 days from tiis adver-
tirement jon the prescribed ap-
;Jlicationliurm, optamnaple on

payinent (of Rs. F.ve from tae

College Ofice alonzwith attest-
ed copieg of degrees and testi-
monials, :
K. N. Srivastava,
I'J:Uny. Sty
2wildobg

RAILWAY SERVICE
LU AISSION
19, Saruar e i I\’iarg,

- Asfahabud
Employn:ent  Notice
No, 2iJ-cY

APPLICATiw.i on press
oribed forms sauu 1 1€acn
the o:suce «f Tic Ass.l

Seere.er, Heowey e ovar
: 18
Palet 27ur Alintabad on
or belore 5-UJ po. vl X
1980.

2, The app'ication forn
of an,: Koouwuy Serviee
Comrmn ssion czn be user
Laese are obtalnzu e al a.
.mportant Railway «fabe.

32

S.rase

fin this behalf from time to
time,

9, The Commission Reser-
ves the right to reject an

application for valid rea-
,sons and no enquiry corres-
{pondence will be entertain-
.ed in this connection.

110. Canvassing in any form
will disqualify the candi-
dates.

Category No. 3:

2 Posts of Signal Inspec-
‘tors Grade 1I scale Rs. 330
—750 (RS) One post reserv-
ed for Scheduled Caste and

bes. Qualifications: Degree
‘in  Electrical/Electroniex/
‘Cele~comuinunication Mecaa-
rical Enzineering from
reccgnised university or its
equivalent.

Age: 20—30 years, Training

stipend  of Rs. 550 — plas’
Dearness Alowance. Seect-

ed carndidutes huve Lo de-
Women not required.

Taieory No 4

oy Posts of Trer-man (Me-
voatecal) 3 posts  reserved

Jer Schedided Caster arws 2
Jor Scneduled Trites scae

oms: Bachewor in Motrant”
P %

; et o eeng or Loade
on payhent of He Y- pos or o UEEIEe OF Lon bt
T NERDEE . oot L Dte al Eogioeeds
wuener aj Canfin, .ove and oL o o

el - AP cdia Age: 2089 years
Lalse Jor Dess el O T g v ;
ERE : ) oovericd of  Tranings. b
JkALG\.Al-(’..{ Cal el P Y. .

3 L ; montns 0 12 muntns & 5N
WS Al re LDl RSl 631 .. fe ]
Cermer . R4 DR wennd wf Rs. 98U, - per e e

s C vl Cacoaales nave W
Sawg.a Ley o= So et L <.

e Tl e v, T depos.t Rs 1o0/- as secursty.
Csinka, oot et s D tas 58

CITY MONTFISOR- 'séi.{(joy_'vd‘camps are not accy. -avle.

TITCRNOW i
WANTEDY 2 Traingd Crnvens

Greaguat *n- Tl har sy
hr oy~ - Y £ -~ -
s " B i
]
0 ]

3. the aze wili *r c2er
.alred gs on 1-u-he The
LPer o - ok [T S

./7“ .

4 f A
. A
P4

J\.

, Women rot required.
.Cutegury No. 5:

One post
Verks G

., 1A IR
P T

of lnspector
1§

™

/
erl A\ . /(\b.‘/ /

BT R Al r‘?""?"’"‘,"’"’""’}",’*ﬁ‘!" (V"r*rr/.f'f Py

t':vough . their Department

o Assis-ed for Schetuied Casles a2
Raiiway |l

a

'seale Ras-
nosts are

—6 months to one vear witiduled Cates and 5 for > ae-%!u‘.

nostt ks, T0U/= as sv doiey oo
Cesigiad

Al e i adaitional
s, 530—750 (RS). Qualiicas b
Caniy
the wrelesced

served for Scoeouied Caved)
g . - o4
‘Qut.uhuamn: Luw Goaauaigl

sealatice domon
. ] N

o Calle -

\Railway Magistfate who ¢
desivous of ~ applying 1t
si.. o posts and -who al
fuifil the preseribed quaiif
lcation 1..¢ the s direct red
ruitmen:. Age: 18—30 yea
Category Now 10..,. . 4
Two posts “of Prosecitig
Inspe.tors. K.P.F. Scalé F
470--750 (RS)- 1 pcit rescry

for Scheduled Triba
Qualification: Law  Cradd

“erience at Bar
for Scheduled Castes
Scheduled Tribes) Traini
6 montb’s LP.P."courses
Police Training S
Phillaur at stipend of E§
1470/- per month. Age: 193
.35 years. Candidates mug
have 163 centimetre heigh
and 76.2..centimetre ches
all round  unexpande
Waomen not required.
ategory No. 11:

58 posts of Traffic Appren§
tices Scale Rs. 455—1730 (RS
10 posts are reserved fo
Scheduled Castes and ¢ fao
Scheduled Tribes and 6 fad
ex-Servicemen.  Qualifical

University.  Training
years Stipend Rs. 42515
353. Selected candidates ard’
required to execute | W
agreement  and de;'osii.cm

$

2 posts for Scheduled Tri-i®s. 100~ as security wnich¥ gl

will be refunded on cowvle<] try

ition of training. Wome. nok xo
irequired.

i ba.
No. 12: <re
of Nurse GCr. Bl
425640 (RS> 227th-
reserved for Suiesinf

T+ TN
.d»E‘:( -J

27 posts

duled Tribes. Qualification:yye
Matricaiation with I\ursmg}:\h
-14“.

Jotlie. e ITom a recaidnls

al csaation,
under the .

Re-1"3

LI
L@yl
>

! loverament Act for Miorseloo
sawlie o Heattn Voo o5t
woan egtva.ent  gue! lz.:ci 4
Cone Eogperience o .orall e

won, candidule v
eneUmMiTanee
Age. -

witli i
L3

copaThy Uy wolen are eition
le- ek
‘Coenury Nu. 13 408
' opost of Prusceuling oubsy c
pectur Be IR S Ret
=000 (RS) Poct res) ¢

and suouid

have vhoroughy”

of Jknowiedge ot Hindt Traiur]

ns ALV Courag
T O s
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4~ . NORTHERN RAILVAY
- " DIVISIONAL OFFICE
e No,561~.B/E-3/1(Ra-structuring) LUCKNOW

. _The Supdts. Estt, Dated 9th iugust,83.

_ ..+  The Dealers Bstt.
The Divl,Personnel Officer/NR/LKO

“ The Asstt, Perconnel Officers/NR/LKO
The Sr.D!vl. %zounts Officer/ Mt/LKC

3 )
) Subi— Rectrucwiving oi certain Group 'S' & 'D' cadre,

A copy of Rallway Board's letter No,PC-III/80/UPG/19
' dated 29-7-83 alongwith its enclosures is forwarded herewith
3 fOI‘; %r&%;c;v;]‘ .,;}-ofl:‘:){’:/lt
Z) Taking the task of implementation in hand bylexisting '
sanctioned cadre as well as proposed cadre for Accounts

- * getting,
: ii) Sending the cadre statement to Sr, DAO/LKO for verification

?% . and vetting, '

For .: i11) Intimating both the Unions alongwith re-structured cadre

Dealers of SMs/ ASks asking them to submit their proposals for

SMs/ ASMs pin-pointing the stations in various grades,

only, '

Anomolies, if any, in implementation of th=se

' . orders should be brought out for decision of the compatent
_ authority, The above bsso work should be completed itmbitately,

h yvaf(
i A ’ ) /
' v Divl, Personnocl Offfcer(TT)
° ' LUCKNOW.
S ’ aan
o DAL T ‘

o - ¢ - ,"J
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3
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@) Group!Dt Posts:

)a) For Vacancies in group- ' Dt promotion will pe
on the basis ofthe extking oxisting procodurs,
b) Whorever gromotion fran Group ! Dt toGroup ¢
» Premotions will be on the basis
of a modified sclect ion Procedure gg prescribed

(i) Croup (')

(2) Where all the posts in gn existing grade aro on

bloc placed in 2 higher grade, the existing reguler
- incumbentg thereor nay be allowed the higher grcde
without subjecting then to any selection,even vhe e
the postg are new classified ag 'S®lectiont posts
for example, zal3 the posts of SWitchmen gt present
In the scale of s. 260-400 Will be placeq in the
scale Rg, 330~560 .nd us such all the existing ro -
lar incumbents i this sceles will be automaticellys
given the scale of Rs. 330-560, Similsrly having reord
to the psrcent . e pPrescribed for the catggery of
shunt ing staff, 211 the existing postg of shuntin:-
Jamadars in the sc:ls of Rs, 225-350 wi1l be pl:cad
in the scale of Rs. 330-480 or above.Hence,all the
regular incumbent g against thege posts presently in
the scale of Rs. 225,350 will be allowed the scule
of Rs, 350-480 without'subjocting them to any
selection,

b) Wherever the Facancy to be filjed in ig in o post
now classified pg "Selection! gg rer the enclosed

Annexure, the existing regul ar incumbentg ip tho

promotion on the bagig of the modified scloction
procedure proseribog in para 3,2 infra,

3.2 For the purpose of promotion ip terns of the precedin;:
Sub-paragraph,'the existing selec tiop procedure will stapgd nodificd
to the cxtent that the selection will be basad only on serui
serviece records without holding :ny written and /or vivga
Naturally, under this procedure, <ha category of
not arise, This modified selection Procedure hag b
by the Hinistry of Rg
special dispensation i
Objective of gxpediti

vocs: tesgtg
"Outstanding" will

4/2?‘(7£L;
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recruitment of Engineering Diploma hclders an? these rosts
should be operated in the lower grade till such time direct
recruits are available.

6.1 The restructuring in the cadre of Ward-Keeping
staff of the Stores Department including the revised
percentages of distribution and direct recruitment and
the ‘edhditions prcscribed therefor will alsc apply to
posts in the Stationery and Forms Depots, where such
Depots are manned wholly by the Ward-Keeping cadre of the
Stores Department. ‘

VEY The efucational qualificafions for future entrants

%

- Lo the category of Switc'men will be increased tb Matric'

This
Rromc

8,

Eategory'will,however, continue to be‘an avenue of
ion for the catcgory of Yard Staff as at present,

In the categery of Fingerprint Examiners (Item 18'
of nnexure) one gost in grade ks, 495-700 foom cut cf the
restructured cadré will be placed in the grade Rs, 700-800
in the Headquarters of each Zonal Railway and will be
designated as Chief Fingerprint Examiner, The question
whether any additional training/examination shculd be
prescribed, passing of which would be g pre-condition for
allotment of this grade, in so far :-as future entrants are
concerned, is separately under Board's consideration and
orders in this regard will follow,

9 In the categcry of ASMs/SMs (vide item 24 of the
annexure) the restructuring proposals are in two seperate
groups, depending upon whether the existing cadres for SMs /
ASMs are seperate or combined, The revised percentages
prescribed for this category will accerdingly be allctted,
depending upon whether the existing cadre structure is a
combined one or a separate one, since different rractices
are in vogue in the different zonal railways,

In the categoiy of Yard Masters and Staticn Masters,
ting provision for placing 10% of the posts in
scale fs. 700-900 and in seale Bs. gho-louo will continue to
be in force.

11, These categories of posts which were earlier in .,

grades Bs. 210-290 and below but have now been placed in
above will now be treated as belon-

ging to Group 'C!' 8ffter this restwructuring, ,

12, In all the categories of Group 'C' ¢ 'U' pests
covered by this scheme, even though posts in higher scales
of pay have been introduced as a result of restructuring
the basic function, duties and responsibilities, attached
these pests at present will continue, to which may be
added such other duties and responsibilities ccnsidered

B

appropriate, . ' \
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FAXCAO and CPLO. The departmental HODs may be associated
With this Gommittee as necessary to determine the areeass
Where such reductionare possible ard the nunmbers and grades
of posts, The Board should be kept informed half-yearly
(in Sept, & March) of the progressive reductions in postes,
achieved and proposed to be achieved during the next three
yearsy -

\ .

37 .2 The Board are keen that there Should be no d elay
in implementation of these gadre restructiring orders,
The exercise in regard t» Savings by reduction in nurbers
Bhould be taken up in all carnestaness & progressed with
¥igour, ’ ,

B

18, In view of the simplified procedurelaid down
dn para 3,2 (supra) the orders should be implemented
campletell in all reSpects by 30.9,83 and a compliance
Teport submitted to the Board by middle of October'83
positively. . '

19, This has sanction of President,
2O, Please acknowledge receipt,

) ~

:,221o Hindi version will follow,

! . ( K.VENKATESAN ) |
[, . Jt.Director, Estt, (P&s)
" RAILWAY "BOARD.

No.PCIII/BO/UPG/19, New Delhi, dt, 29,7,83,
b : :
Copy for information only tosw.

' The Géneral Managers, Metro Rail, Oalcutta,Wneel &
; Axle Plant, Bangalore and V.. -Failway(Const.) Maligaon,

The = Divector General , RIS0,Lucknow,

The CAO/Central Organisation fo# Modernisation of
‘Workshops, Maharani Bagh, New D lhi,

The Chief Engineer, Railway Electrificr tion, Allahapag,

The Chief Administrative Officer, Diesel Component
Works, I;atia.la. .

: The Chairman, RailWay Service Commission, Allahabag/ -
: . - Bombay/Calcutta/ Madres/ Muzaffarpur/s ecunc’ierab ad/
% Gauhati/Bangalore/Patna.

The Principal, Railway § taff College, V,dodra,

The Principad, Indian Raillways Institute of &dv,
Track Technology, Puney -

T:e Prinicipal, Indian Railways Institue of Mech, &
%c.%g', Ja?nﬂpur./ )

e I Administrative Officer MIB{R) ,Bombay/
,_ Delhi/Madras, 7 i} 7 %—fi‘af /-’ o

. ~ LY. Sy’
, ;Jul i Y C ! [/ s (( 4
LJ.\’\ ¢ ) l ¢
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LAl Off}cers, .
L11 eoncerned. on’ “Lugknow" Diviéion. c
Groupdn Establishrnent Se

”» ‘“"\’\\'c,)f:’bu A . [ﬂ

NORTHERN RAIIWAY.

Divl. Supdt.'s Office, -
Lu-know, D/- 2 73. )

No. 752.E/IB/5/1

o . -

A1L Dealmg Clerks of Transportation
ASE. (.L) (II), H.C.Clerks in 'E! Section,

°3w S IR S £ § & Pn

RE Channel of'‘promotion o‘f"T&‘ﬁ%S'por‘tatibnx Staff on Railwa’VS

ERE A J
¥

. A .copy of: the, rev:.sed :Lx}tlgra'rgd channels of promoizlon of

"ed yhder G.M. ‘(P)/NDIS' letter

Transportation categoriesTceel
4s forward

No. %7 E/72C (ET3) LooSe of 28.11.72 (P.5.Nb. 5790)
for information and necessary action,

' These ‘channels will come j_nto force w1th effect from §__l_+__7__2_.-

. . . ) . .
Ol
For ‘Divis‘ionagﬁ\Superintendent, ‘e
JTucknow.

Cony of ‘the letter No. 72-C(EIB3) Iloose dated 28. 11 72 frc
M. (P)/NDIS to all th’iDJ.{rT Supdf.s. on N, R%y i&;ﬁ&ﬂmmw

* 00 k_ NO . ]9“}

Sub: Channels of. promotion of transportation staTt -on R1ys.

contiéuation ‘of this offiqe ;Letter oF even- m,.mber dated
r,& D of the revised: .~

’16 5.72,°15 coples of each A, B .
ifitegrated channels of promotion of Transpcrtation ca tegorie
keeping in view the decision taken in J,C.M. Scheme on P i e
10/1%2‘72 are. forwarded for information and neCessarj actic

These channels will come into force with effect from 6_23_.,:7_2_,

QI/O_(l’)NniS - qu;; .k kok

L/’“LP) N.bl.s vua;y NeE 7 Y g//OQCEIb) J:td'o/ by — /{

L Trle lee
o f/ch@/

(\/mf




persatid- O

v

B. ,
Integrated channel of promotion of Transportation categorles after
? giving effect to the decision taken in JCM Scheme O 10/11.2,72

»uoltshing the g3yrat cm of RTAS.
g R (Note four channel A, B, C & D)

Train Clerk Gunner/shteg. Jamadar/ Cabinmen
Gr., 110-180 Grade Rs. 105-135.
* 50% 50%
“ 0 : §
"o By Senior%ty .
- AYFO Rs.130-225

By Seniority & after passing P.5 Course.

) YFO Rs, 15&-240

! ; \ By Seniorgty

: | © AM Gr. Rs.205-280

' B By Selection and after pascing p-16 Course.

. o § 75%
e Tr%ffic ApP» % AYM/YFO Gr., Rs.250-380
o 154 & \ . -
' 6% peptt. Test. § By Seniority and after passing P.16/A

e

y.M.Gr, 335-425

By Selectgon

CYM Gr. Rs.370-475

{ ' By Selectgon

: o CYM Gr. Rs.450-575 ,

ﬂ Note: 1(a) 15% Posts of AYM/YFO in grade Rs,250 -380 will be

~" peserved for Traffl ¢ App. recruited directly through
_ Railway Service Commission, .. ' ’
. | (b) 10% of the posts of AYM/YFO in grade Rs.250-380 (AS)
will he reserved for Class III(non-minlsterlal staff
of the Transportation Deptt, who are graduates and
less than 33 years of age on the basis of compete-t ¥ve
examination and qualifying 4n the P-16 promotional
course.

o, YFO/AYM 250-38C will be eligible for being considered
for the post of TI/SM grade Re.335-425 along wlth other
) eligible categories, .-

fjf o 3. Yard Master Gr.335-425 will De eligiblefor being conelder-
’ o - ed as SM In Gr,370-475 along with other cligible categories

" 4. - CYM grade Re 370-475 will beeligitle for being considered
as TI & Statlon supit,Gr,450-575 along with other eligible
cptegories.

. / ,
| '}/ IR (i;i/“" . The categories of SMs/TIs Grate 370-475 areé also eligible
_-‘-)' 2 g for the post of CYM Gr,450-575 along with other eligible
: ” L(’/L'/tz /s categories (PS5 No.5824). :

, AT [ sd. (A.B.Lal) s, (A.L.Gupta)

- ' {\;dl,};/ﬂ Chief Persomnel Officer, Chief Optg. Supdt.
e

.\[.,iv\vll {’1‘11 e 7
£ " . ™~ %
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Foo 0.4, 188/0 (L)

ﬁ)« [’”

Rz Sukhn gnd ot hers ceo &plic

Versus

2/319)

ent

Unlon of Llnéla and obhers ... - Respondent s

The epplicant mosi respectfully suvbmi

followlng docunents in T ho ends of jusiice

, -
T DFX

8o 70, Razsicul nrs Qif,,ctomm%g;;za cglied uwpon | Page NOk
Y Aanexure a.1

Protostat cony of the Indgerenh ORI 1« B

of the Hon'ble Centirsl Ldmn, ¥ ribunc.

dadras Bench dio 12 1289 in 0 .

NOoo 329/88 agud ¢&F ﬂ/ 87 pxg
2 Aapexure a .2

Protosbab copy of %hs Jivdzeient i3 So 22

dE;o 8,6:90 in revier ustition
0o 03/1990 u{*:Qc Lo i0e 522/88

s Annexure Ho. 8.9

PEys 0BT &b cony of She inde enent

of 8IP dbo 237,90 in SIP o (s.i."f*?l.) -~ B0 23

Fo. 7ESF/SC f£iled by Union of Indl

L5868 tho

{2 Ghe Hon'ble Storsie Couwrt of J&O;s,a

ezeinst tho decision of Hadrss 4 x4..
bungl in 0. A Eo, 488/07. 523/CS

4 Jagsxure Hoo e,ﬂg
Phrsostab copy of the RO Sowh ham

RLy. Kadres lethor #0. P(S)88{ii)
CIB/L4S d50 380 9:90,

& ianexure o, g ..
P.{‘"uOsz{,‘o copy O‘f' s he ‘jhﬂga'nmﬂ'?'
s To 1,91 40 0c & Joo D/3989(5)
pessed by the Hoa'hlp Seneh

hucknow Godo

/
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Central A vinistiotive Tribundl &,
PUALIAS U HCH o\

Monday, the Fourth day of December, One
thousand Nine hundred and eightynine

- T -

o PRESENT
The Hon'ble Justice Dr, David Annoussamy,
, _ Vice~Cheliminan
-and -
The Hon'ble Smt., J, Anjani Dayenand, Administrotive

Moember

-
’

" Original Application Mos, 322/86 and -483/87

P, Bright Saauel . |
K. Sanasan %

S, Gopilan

ESP Rajeram

Ke Selvabarathy
Ke Prakash Rao
N. Kannan

Suresh Thoma- i
D, Sripathy z

*

Applicents in
(A 322/88

©

o o @

Michael E, Peters vee Applicnt in
WA 488/47

Vs,

1. The Uniwn =0 [odia,
ownling Indisn Bailws, s
rep, by Chatrinan,
Roilway Boind, Hail UBhawan,
New Delhi-llo QoL,

2. -Southern Hailway,

rep, by its Senecrcl

Monogel, _ )

Parll Tow, -

Madr.<-3, .o .- Reopondents

Miss, K, Voigal voo Courinel for the
applicants in

ON Lo /s

M/s. T. Fens Wooier,
G, Justin, 7.9,
Kethireven oo
Fredersen ¢-u- 0, e el e the
oy llcet arn 00 A%/,

Shr? Coolr L e . woesnnel for tae
Shri Ix,;;.#_)au ceqpnnideats,

]
;
!
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- Bﬁf pay scnles of

B
@t‘ ¢
P

" Controllers at (Rs,.550-7%0) Rs. 1600-2660 (revisvd)

" 3.

-
211 serving Traffic

Apprentices'absorbed as ASMs/AYMs and Section

with effect from the dates qf the canpletion of

their training and absorption with due seniority-

and all tne otlr cohsequentiol benefits,

1
.

The pplicent  in Un A88/47  has

prayed for the banefits of the order of the
Railwzy Board dated 19-5-1967 which entitles
a higher scale of pay to future r-cruits
at Rs, 1600-2(00 to be cxtended 10 all of
them, and {2} the stipendary scole during
“the period of apprenticeship should be
Rs., 1400-40-1520 with effect from 1-1-1986,

+

the date on vhich the 4th Vay Commission

-

recommendatins havs been ylvun effect to,

Miss, Re Walgal, the learned

counsel, arau'ng on betialf o the epolicants

in OA 322/iy, stated that while re—clyollulliiy

4

of the cadres of Assistant sioblion Mastels,
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that tha syll bur will be rerast and

%

Vadaled with a views Lo make Lt broad bused

and aiso the wscale of puy of the posts nto
which these onprentices will Bo inductes,
‘. s . [N .

would be in tho higher scale of Rs, 550-750/
. ' .

.

Rs. 1600-20660 (revised), It is obvious that

thoe Hgilbioy bL.erd took o 1ittle longer tine
: i

in identifyingy tne appropriate scule ajoinst

oo

~

whiich the Troific Apprentices were to

inducted even though the restructuring
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 jhursdaY the Twelfth day of April One thous nd Eﬁne Hundred
—and Ninely

r. I

‘ it
. ‘ AN
PRESENT

The Hon'ble Justice Dr. David Annoussamy -  Vice Chairman
) f o ’ and

The Hon'ble Smt. J. #njani D=yanand = Administrative Member 4

REVIEW APPLICATION NO. 31 OF 1990 ve
(IN OA 322 of 88) | |

1. Union of India rep. by its |
Secretary, - '
Ninistry of Railways, : ‘
rail Bhavan,

..cw Delhi

2. The Chairran,
Railway Board, . ‘
Rail Bhavan, New Delhi | : ~

3. The Genera’ Manager,
Southern Railway,

Madras-3 | «++ Applicants/Bespondents

-Vs=

P. Bright Samuel

.« Ganesan : !

S. Gopalan _ o ‘

E.B.P. Rajaram _ " | ’
K. Selvabarathy :

‘K. Prakash Rao ‘

N. Kannan ‘

Suresh Thomas .

B. Srip:zthy . e+« Respondents/Applic. :ts
i in OA 322/88

i

VOOV D (WN) -

Mr, C,Krishnan . .o Counsel for Applicaﬁts

ORDER

(Pronounced by Hon'b'~ Smt. J. Anjani Da anand
Admlnistrative Member

i ——— g

i



REVIEW -#fTL)RaT1oA we -
in ~'f “

O.A. 322/88

The respondents in the O.A. 322/88
are the Review Applicants in this ﬁ.A.
Cur order dated 4-12-1989 in the O.As.
Béﬁ. 322/28 and 488/87 has been challenged
on the following grounds.
2. It has been stated in the firét two
grounds (viz. (i) & (4i)) that thege is an
error apparent on the face of the order.
The error is stated to be that wé‘have
proceeded on the premise that Traffic

Aprreatice is a category as such with a

scale of pay allotted to it. The third

e

ground 1s stated to be that as fér as
Soﬁthern Raillway is concerned there are -
three PRailway Recruitment Boarés cstering
to itf namely at Madras, Trivsndrum
Bangalore, waich are conducting separate
examinations for recruiément ofiTraific
Apprtntiées. It is also stated that

acts of omission or commission of a

Railws, :fcrultmeat Bo rd wiich aiv in

W



dated 4-12-1989. 1y o as, 322/88 and 483/87

is at variance with the observations and

ruling of the Tribunal i the case of

hY

Engineering Graduates ip T.A. No.784/86,

of the Tecors, i3j fact thic is not so,

We have Clearly taken note of the Railway

Bo.rds's instructions tle t the Scheme f

Traffic/Commerc;al Apprentices Continues

and that these apprentices will have to be



..52

Section Controllers, Traffjc IQSpectors,

bt -

etc., Restructuring of the cadre Ol Station A
n . Ot
G-’*'M’"’" Nhd IR T 14 Lo
Masters/Yard Masters, e:c.kvgﬁh’had been
e hod

done §§’eer1y as 1982-83.Acreated an imbilance,

obvious that this ground, therefore, ‘is not
alid and henc'e has to be I'ejected,

4. As regards the grounc that the
respondents €annot be helgd r'esponsible

for the acts of commissjonp and omissjog

of 4 Kailway Kecruitment pgs. dswhich a re

Railway Ministry /Railway Board, our order dateg

e e

v -y a .

....5



on all the railways. %This qfound. is, §§7
therefore, not valid and hasz got to be
rejected,

Se AS regards the non-impleading of

70 peréons senior to the applmﬁants,

this was not one of the groundé taken

either in the reply or during arguments

by the respondants. No new gromnd can be
introduced at the stage of review., Further
it i1s a well established principle tﬁat any
benefit accruing out of a Judicial 2ecision,
has to be unifonmﬁy;. made applicable even

tc those emplioyees who have not éhosen to
approach the Tribunal.. It is, therefofe,
applicable to the entire Categjory of Traffic/
Commercial Apprentices in service as on date
when the new 8Cheme camc into op« ration. T
rcspondents ywill, theréfore, have to implenent

the order in the coa ext of all those recruited

under the o0ld =cheme,

00016



-
6. The grounds (v} amnd (vi) have

already peen dealt with in our o:der

.and hence do not merit further consi-

derationn. : ‘ ‘ .
7. :s regards the ground that our

order dated 4-12~1983 is at mariance

I

with the Tribunal's cbservatiocns aad

ruling in T.&. No. 784/86, the facts and

ci.cumstances of that casz ar. not simiiar

to thoscz in the instint case.
;

5. In this view there is no merit
K
in the Keview Applic-tion and the R.JA.
. . ' . ;’..
is accordingly dismissed.
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SUPREME TOURT OF INDIA
RECORD OF PROCEEDINGS

/;)i 1No. 6 g g4 Cout No. & Section 333 2.3

>
D
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~

'Pulmni’s)F % graveToA} 2at {C v i/C F‘Mﬁu N, (5\7552/93 of 19 ¥l
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H2s7353
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(Froe the Juagmc"tc doidér dued  4,12,89 ol the ‘ﬁi&m Cmtral

Adninioirativo Trivunal in 0.A,458/87, 5..2/&)

Unfen of India & Anr. ...PETITIONER(S) ,Pjé\

VERS‘JS

Bichael K, Feters & Anr, ...RESPONDENT(S)

(Uith apiln, for ex-perte rtsy and axem.troa filing €/C of thi

PUET\Gd Judq»r-

>>7=90
CORAM P

' Date :

Hon'b!e Mr. Justice - Ranganath Misrea

Hon'ble Mr. sustice  guldiyp Singk
Hon'ble Ar. Justice P.B, Bawant

st o f o
For the Petitioners : o Arun Jately, MroHohender Bingh,
Hro.B.B, Pm.aed Adve,

¥y
!
For the RB.-DUTKSBN; N N‘HJCR&Q&WL'erAm'.. M.R.HOh&:‘.,
i HroRe. A Perunal s A&v S, -
UFO! beiring counsal the Court made the lollowm;,
ORDER
¥he Bpeolel Leave Petitions are disalseed,
{ (u. I)
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—_— : i ‘-b
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BEFORE THE CENTRAL ACMINTSTRATIVE TR1BUNAL
C1RCUlT BENCH LUCKNOW
Civil Misc. Petition Noam S (¢ Ot 1991 (L)

in re;
Original Application No. 152 Of 1990 (L)
(deciced on #ay 10, 1991).

_ ﬂ
| Ram Sukh & otherscsscces Applicants
Versus;
at | Union of Tndia,and others.c.se. Respondents .

MPPLICATTON FCR EXTENSTIOM OF 3 MOMTHS
TIAE FOR TMPLELENT NG THE Jul:GEXGNT
PASSED TN THIS CASS

’ "" /‘7 /\l"—if);/)-(//;: ‘ » WOrking as
Assistant Ofticer,Northern Railway, Hazratganj,

Lucknow, do hereby solemnly aftirm and state as under:-

1. That the atoresaid case was decided g vide
judgement dt. 10.5.91, but the copy¥ of the same

was prepared on 13.5.91.

2. That a certitied copy of the said judgement
dt. 10.5.91 were received by the answering respondents

through their Counsel only on 18. 5 .19¢1.

3. That while disposing ot the said original
application, the Hon'ble Tribunal directed tie

respondents to comply the directions given by tne
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Hon'ble Tribunal within a period ot 3 months from the

date of receipt of a copy ot the judgement .

4, That apart trom taking action by the
divisional oftice, the concerned tile has‘also be sent
to the headquarter's oftice at New Delhi for obtaining
sanction/appropriste order for implementing the

directions given ¥ in the said judgement.

5. That a concerned file has to pass‘through
several authorities ot ditterent department within

Railways before the tinal order 1s passed.

6. That Railways are a very bxg complex
organization and with 1ts several divisions and sub-
divisions and sometimes one otticial is on leave or
out of station cue to his ofticial duty and sometimes
the other. The concerning file moves ahead only

when the signature of the competent officer is
obtained but due to aforesaid reasons sometimes

the processing of the file takes sometime.

7. That betore implementing a judgement

has also to be taken from the legal officer of
the department as well as from the Counsel.

That before implementing a judgement, all

8.
(//;gzgg;;l//fi: the concerned records relating to the case which are
e )



e

$ 3

in possession of different divisions of the Railways
are to be collected studied and thereafter the

orders are passed.

9. That the delay in processing a file is neither

intentionally nor deliberate but only due to bonafide

reasons .,

PRAYER
That inview of the facts and reasons
statec here-in-above, it is most respectfully prayed
that in the interest of justice 3 months more time
my be granted for implementing the judgement passed

in this case.

Lucknow;

Dated; %’//«/7&‘3'1991 .
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CENTR AL ADMINISTRAIIVE TRIBUNAL
CIACUIT BENC: 3 LUCKNOW.
O.A.No. 152/20(L)
P WS S
Ram Sukh, wee Applicant.
Yarsus .

Uaion of India, e Respondentc,
lion*bla ¥-,Justice K.Nath.V.C.

don'Hle Mr.K.8bayva, A.M,

Learned coursel for bot! tra parties
cra present Shri K,P.Srivastav: for apolicant says
that the aprlicant has been civen crade but not
arrzars and consecuintial benefits. The respondents
have recuested for tieree month- time to implemznt
tte judgment fully. In the inter st of justice, tte
regneondsnts ar? given time up to 23.3.91., for

nacassar, acticn.

A, V.C
sd/—~ sd/-
// Trus~copy //
iLx\\J
/
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CENTR,AL ADMINISTRAIIVE TRLBUNAL
CIxCUIT BEKC:. s LUCKNOW.

0.A.No. 152/90 (L)
VR e A TR

Ram Sukh. o6 o Applicant,
Versus ,
Union of India. coo Respondernts,

Hon’ble kr,Justice K,Nath,V.C.

Hon'ble ¥r.K.8bavva, A.M,

Learned counsel for bott the rarties
are present Shri K,P.Srivastava for ap-licant says
that thes applicant has been given grade but not
arrears and consequintial benefits, The respondents
have recuested for tleree months time to implement
the judgment fully. In the inter=st of justice, the
respondents are given time up to 23.3.%1. for
necessaryv action,

AM, v.C
sd/- sd/-
// TrUQ?DY //
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BE“:‘Cﬂsu ™IE C...&\.I'RAL ak«‘a.I 'IS'IRA"‘IVE M2 SR G dxu*_:;.; Y
CIRCUIT LUCKZIO .

M 229/33((

Recistration Noe « /)'z,/<50( N

an Sukh and others. ..;... Anplica ntse.
versus

Union of India and otherse. ceece Respondentg.o

we, the applica nts most reSpecffully submit that
we want to join in one petition because the
cause of action and the order of the Rail-ray Roard

are the same which is affecting the applicantse

"MTERCFCRE, it is prayed that the Hon'ble Court
may be pleased to permit the agplica nts to join

in one Petitione.

Yours faith£fully.

Apnlicantse.

‘;Qem Sudeh

1. (Ram Sukh)

L&
2. (Igtdar Ahmad Faruci) W
L~
3o(RoP‘osrivaStaVa)
\ ~Zr 2,

4 5 -

4, (SeXeSrivastav a)'

N'C+ Sovaltavy

5¢ (NeCeSrivastava)

paChr

6e (Prcrveen Kumar )

ti’*""

L:s‘o?dmw Lra)

S. L“\akMC’Od Aej
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GOVERNMENT OF INDIA (BHARAT SARKAR) EG-1
MINISTRY OF RAILWAYS/RAIL MANTRALAYA
: " (RAILWAY BOARD)

A "o A A-e ~ o | :.“ .
No.E(G) 9¢€ La— (=~ ~%3) New Delhi, Dated...ag...f%.}.-.(.{Jg )

. -
To, L”‘JV ﬁ
The Registrar, Central Administrative Tribypal, m

«

SUb — e C:.J:.‘x....i.\.»(D.:....l..".&.;...L‘ ..... w

Sir, T
| amdirected to refer to your summons/orders dated..H.{.S.l..s)..Q.on

the subject mentioned above andto state thatthe General Manager..;.’&l ....... Railway
is the competent authority to deal with this matter. The summons/orders in
question have, therefore, been sent to that authority for further necessary action.

« Yours faithfully,

,*\:%\ ﬁ‘, _,\/""'
DA : Nil. for Secretary, Railwdy Board.
' e
No. E (G)O] C LL3 -~ % New Delhi, Dated...’.’.?i%.!;ﬁ..‘JQ:} o

Copy together with the summons/orders received from the Tribunal/ Court are
forwarded in original to the General Manager.... AL e §' dms fomgompnracrnenacans Railway
for further necessary action.

Ly g -
The next date of NEaNNG iS......cceeverveereerecen C[ "{’>L ............................
DA/As above. Desk Officer, Establishment,
R.B. Press. July-89. 10,000 F. Railway Board.
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